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PART IV.

Regulations, Orders, Notifications and Rules, of the Government 

of India, of the Government of Bihar, and of the High Court. 
Papers extracted from the Gazette of tndia and Provincial 

Gazettes. Orders of Commandants of Volunteers Corps.

be forfeited all copies of the book in Telugu 
entitled ‘ Malapalle ’ (revised edition) written 
by IJnnava Lakshmiuarayana of Guntur and 
published by Andhragrandhamala, Madras, 
be cancelled.

2. The following notification will be 
published in the Fort St. George Gazette:—

Notification.

HOME, REVENUE AND FINANCE 
DEPARTMENT.

NOTIFICATIONS.

The 7th August 1937.
No. 2699-C.—The following order and 

notification by the Government of Madras 
us republished for general information. 
The previous notification was republished 
under this Government notification no. ^«32-C., 
dated the 9th September 3936.

By order of the Governor,

P. T. MANSFIELD,
Chief Secretary to Government.

Public (General) Department.
G. 0. no. 1441 MS., dated the 3jst 

July 1937.

Read again:—G. 0. no. 
dated the 3rd July 1936.

Order.
The Government direct the G. 0. no. 

Home, dated the 3rd July 1936, declaring

Notification of the Government of Madras, 
Home Department, no. 338, dated the 3rd 
July 1936, published at page 989 of Part I of 
the Fort St George Gazette, dated the 14th 
July 1936, declaring to be forfeited to his 
Majesty all copies of the book in Telugu 
entitled ‘Malapalle’ (rovised edition) written 
by Unnava Lakshminarayana of Guntur and 
published by Andhragrandhamala, Madias, 
and all other documents containing copies, 
reprints or translations of, or extracts from 
the said book is hereby cancelled.

1203, Home,
By order of His Excellency the Governor,

G. F. BBACKENBUJRY,

Chief Secretary.1203,
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wherever found, of a booklet in Ri 
entitled “ Masti Ke Tamm compile 
published by Jadunandan Sharma of LaW," 
sarai, Darbhanga, and printed at the Vii 
Press, Lahciasarai, district Dhnrbanga a , 
all other documents containing CopiGa n« 
translations of, or extracts from, the 
booklet, on the ground that it appears to th 
Governor of Bihar that the said bookln, 
contains words of the nature described ;n 
clause (a) of sub-section (1) of section i of 
the said Act.

nth August 1037.

No.2734.C.-TM
by the Government of Bihar v
for general information.

The

ijay
*■

By order of the Governor, 
p# T. MANSFIELD, 

Chief Secretary to Government.

said

The nil -July 1937.
Vn 631 G —In exercise of the power 

to bo forfeited to His Majesty every copy,

By order of the Governor of Bihar 

W. B. BRETT 

Chief Secretary to Government.

COMMERCE DEPARTMENT.LAW AND

NOTIFICATIONS 

The 5th August 1937.
N 6224—JIC-57/37-Com.—The following notification, issued by the Government of 

the Finance Department (Central Revenues), is republished for general information.
By order of tire Governor,

C. G. NAIR,

Secretary to Government.

India in

Central Excises.

The 26th June 1037.
No. 9.—In exercise of the powers conferred by sections 10 and 11. of the Sugar (Excise 

Duty) Act, 193KX1V of 1934), the Central Government is pleased to direct that the following 
.further amendment shall be made in the Sugar (Excise Duty) Order, 1934, namely:—

For Forms A and B appended to the said Order the following Forms shall be substituted, 
namely:—

“FORM A.

Sugar Manufacture Account, 

(Vicle clause 4.)
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form b.
Manufacturer’s Monthly Return. 

{Vide clause 5.)
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♦Details regarding exports shown in column 5. 
..cwt. exported to,
..cwt. exported to.
..cwt, exported to.
,;.cwt. exported^to,

per. ,on.1,
,per, ,on2.

3, .per. .on
4 .per... .....on

Signature

Dated the
Orders of Collector.

............. hundredweight, is hereby assessed, and must be paid
Inform assessee and enter in Revenue Registers.

Signature......>................. .

Duty of Rs 
on or before.......

on

Collector,
District^

Dated the
A. H. LLOYD,

Joint Secy, to Govt, of India.

amendment shall be made in the Tea Districts 
Emigrant Labour Rules, 1933, namely :

In sub-rule (1) of rule 60 of the said Rules 
for the words “ Where a right of repatriation 
arises under section 9 in respect of a widow an 

cement by the widow under section (14) (1) 
shall bo made before the District Magis- 
rate ” the words “ When a right or repatna- 

. arises under section 9 in respect of
widow no agreement made by her under 

a widow, o b0 yalid unless ftnd until
Uw b, th. Sttri* M.8».

trate ” shall be substituted.

The lllh August 1937.

. No. 6309-Com.—The following notifica- 
tion of the Government of India in the 
Department of Industries and Labour is 
^published for general information.

By order of the Governor,

C. G. NAIR,
Secretary to Government.

■Simla, the 3rd June 1937.
Ko- D.-S030.—In exercise of the power 

Inferred by sub-section (1) of section 3 0
^ Pea Districts Emigrant Labour Act, 193i 

XII of 1932), the Central Government is 
pleased to direct that the following further

agr

A. G. CLOW, 
Secy, to Govt, of India•
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